FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF AICON INTALIA REALTY

PRIVATE LIMITED
1. | Name of corporate person Aicon Intalia Realty Private Limited T
2. | Date of incorporation of corporate person 13/08/2013

3. | Authority under which corporate person is | Registrar of Companies, Pune, Maharashtra
incorporated /registered

4. Corpgrate Identity Number—/FimitedLiability U45200PN2013PTC 148439

of corporate person
S. | Address of the Registered Office and Principal | 9% Floor Panchshil Tech Park 1, Besides
Office (If Any) of corporate person Rahul  theater,  Shivaj inagar,  Pune,
Mabharashtra, India, 411005

17" October, 2025

6. | Liquidation Commencement Date Of Corporate
Person

7. Name, address, email address, telephone number | Ms. Nayana Premji Savala
and the registration number of the Liquidator

Address: 1/101-A, Vishal Sushil CHS,
Nariman Road, Vile Parle East, Mumbai
4000057, Maharashtra, India.

Email: nalinisavala@gmail.com

Tel.: 9082605500

IP Registration No: IBBI/IPA-003/IP-
N00051/2017-18/10491

AFA expires on 30/06/2026

8. Last date for submission of claims 15" November, 2025

Notice is hereby given that Aicon Intalia Realty Private Limited has commenced voluntary liquidation on 17t
October, 2025.

The stakeholders of Aicon Intalia Realty Private Limited are hereby called upon to submit a proof of their
claims, on or before 15t November, 2025 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of the Liquidator:

Levwsdaltt—

Nayana Premji Savala
Liquidator

Date: 30" October, 2025
Place: Pune
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‘Ahilyanagar Station Road
Branch: Farhat Tower, Plot No.8,
Pune-Chh. Sambhajinagar Road,
Station Road, Ahilyanagar -

Notlce Issued 13(2) of SARFAESI Act 2002

Bnrmwer Mis.
Add: Survey No. 118/1, Plot no. 26, aamagar 5 Crou, Tapcwan Road Burhanagar,|
Ahilyanagar. Pin -414003.

Borrower & Mortgagor - Mr. Amol Vishnu Zirmite,

[Add: Survey No. 11811, Plot no. 26, Gairajnagar, 3D Chowk, Tapovan Road, Burhanagar,
Anilyanagar. Pin-414003.

REGIONAL OFFICE CHH. SAMBHAJINAGAR

Canara Bank Plot No. 9-12, Vignesh Towers,
Surana Nagar, Seven Hills, Jalna Road, Chh. Sambhajinagar - 431 001

SALE NOTICE E-AUCTION DATE : 20/11/2025

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 READ WITH PROVISION TO RULE 8 (6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice Is Hereby Given To The Public In General And In Particular To The Borrower(s) And Guarantor(s) That The Below Described Immovable Property Mortgaged/charged To The Secured Creditor, The
Symbolic Possession Of Which Has Been Taken By The Authorised Officer Of Canara Bank., Will Be Sold On “as Is Where Is”, “as Is What Is” And “ Whatever There Is” On 29/11/2025 For Recovery of
below Mentioned dues of the of Canara Bank from Respective Borrower / Guarantor mentioned below.

qﬁzrajg m Union Baa”lnldllg

TSR Ayt nfa e

ao_oﬁ'l §® Canara Bank@

Date : 29/10/2025

Sub: Enforcement of Security linterest Action Notice in connection with the credit s bossession] Reserve Amount Bid Submision | Encumbrances | Authorized
facilities enjoyed by Ms. Shree Ganesh Agency, Prop. Mr. Amol Vishnu Zirmite| Name and Address of Borrowers / Guarantors Description of Inmovable Properties | Symbolic | Price (Rs.) | EMD Rs. jabili Officer Contact
(Borrower) and Mr. Amol Vlshnu mee (Bovrowev & Mortgagor) with our-| No. / P P /Pyhysical (Rs) O/s. Liabilty (Rs) Date No. & Branch
tation PA.
1. | BORROWER : MR. SANJAY RAMRAO FATAKADE | ENIT of All that piece and Parcel of the tenement/Fiat No.2 | SYMBOLIC | Rs:1152000/- | Rs1,15200/-|  Rs.9,73,157.25 OnorBefore | NOT KNOWN | Chh. Sambhajinagar
X?:‘Jnilllls Shree Ganesh Asencyy Pmp Mr Amol Vlsh"" Zlm"'e (Borrower) a"ﬂ Mf ©O APPLICANT : MRS. VAISHALI SANJAY FATAKADE |adm.29.76 Sq.Mtr. carpet area (33.40 Sa.MtrBuilt up area) + Interest applicable |  DI. 28/11/2025 Main Branch, [0233]
-279- in building No.B-9,Wing-A, in 368 tenements under PMAY & other Charges : +917755955450
from ourAm\yanagaerahunRuad Branch and failed to paymsdues/msbalmem/ nerest| B 001 Scheme, constructed on’ Land Gut No.68 situated at "
operate the accounts satisfactorily and hence, in terms of the RBI guidelines as to the padegaon, Tq.& Dist.Chhatrapati Sambhaji Nagar which is
Income Recognition and Prudential Accounting Norms, your account/s has/have been bounded by On the East by : Staircase and Lobby On the
classified as Non-Performing Asset as on 29.06.2021. As on 30.09.2025 a sum of Rs. West by : Building Side Margin On the North by : Building
19,59,340.54/- (Rupees Nineteen Lakhs Fifty Nine Thousand Three Hundred Fourty Rear
ifty i fing in y ountls. For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Canara Bank’s website (www. com & https:, com) or may contact Branch
The particulars of amount due to the Bank from M/s. Shree Ganesh Agency, Prop. Mr. Manager, Canara Bank, during office hours on any working day.
Amol Vishnu Zirmite (Borrower) and Mr. Amol Vishnu Zirmite (Borrower & Authorised Officer

Canara Bank

Details of Secured Assets:- The . A. Plot No. 26, Out of Gat No. 118/1 having 155.60

S. Mirs. assessed for Rs. 2.70 Paise situated at Village Burhanagar, Tal. & Dist

Ahilyanagar and more particularly Bounded as under - Towards East: Gat No. 119,
PlotNo. 25, No. 11812,

The above said boundaries are given on the basis of Sale Deeds dated 17.03/2021 and

dated 29.03.2014.

Thereiore Yo ferey caled tpo n ems o secon 150) ur lhe

The applicant should be made as per the *Instructions / Guidelines for submitting the offer”.
Estate agents offering premises should submit their offers with ful detais along with
authorzafon ftters from lanlords. No brokerage willbe paid by the Bank. IDBI Bank Lid:

- - - Place : Chh. Branch
Type of Facility | Outstanding Unapplied | Penal | Cost/ | Total Dues
Amountason | interestw.ef. |interest| Charegs|  Rs. @ \DBI IDBI Bank Ltd., Anudeep Towers, Fourth Floor, HIMACHAL PRADESH STATE ELECTRICITY BOARD LTD. NOTIC
dateNPAie. | 29.06.2021to |(simple)|incurred [ BANK ESELD 8391/10/B, at Railway Line, Near Sath Rasta, (A State Govt. Undertaking)
1. North Solapur, Dist. Solapur, Maharashira 413001 g - It is hereby notified for the
29.06.2021(Rs) | 30.09.2025 (Rs.) | (Rs.) | by Bank CINL e o enaresira *Press Tender Notice* information of public that of|
CvPoD 7,89,999.00 | 3,60,115.00 | 0.00 | 10,000 |11,60,114.00] = = . (E-Tendering Mode Only) Residential Flat No. 9A on the
UGECL 63,804.36 2921000 | 000 | 0.00 | 93,054.36 Premises Required in Latur, Maharashtra Online tenders are hereby invited for the following work: Ground floor, admeasuring 42.36
CHOME | 67505700 | 27,11518 | 0.00 000 |7,06,172.8) | Bank desies o acauire premises on long ease preferably on Ground Floor at Latur, | - (TenderDescrpton o Project O Pres o Tenda Esinated ot Sq. Mtrs. Built-up, in the Building
— = 058 34054] | Vararshi having el atea tourd 2000 Sqft. havig good fonage, sy N Document (Rs.Jcost Rs) Tnown a8 "PATEL REGENCY "
. SSD- |Design, Engineering, Manufacturing, Testing of Equipment, |1 | 10,000+ [44,60,60,571//89,21 Sk ;
Cersai Asset ID - 200067094768 & 20071712873 apply within 10 days ( excluding the date of adverlisement ) to Regional Head, IDBI Bank | (5741 |Supply, Delivery, Sorage at Sie, Erection, Testing & Commis | Job | 18% GST S]\}:)“S‘Ff/dl 3 dsl S]i‘; :?i/ "l, . es
To seoure e repayment o e mories dus or the mories that may become dus 1o fre| | Lt Anudeep Towers, Fourth Fioor, CTS No. 83911108, at Railway Line, Near Sath | 2025  |soning of quipment aong wit oher lied works & Givi exira DoOB/12, at Sengavi, Pune.
i irmit Ras'a Taluka - North Solapur, District - Solapur, Maharashtra - 413001. Proposals | works on Turn-key basis for construction of 66/22 kV, 2x6.3 xcept that lost e original
Bank, Mis. Shree Ganesh Agency, Prop. Mr. Amol Vishnu Zirmite (Borrower) and Mr, 3 e e Pr o Sale Deed (Deed of Apartment),
|Amol Vishnu Zirmite (Borrower & Mortgagor) had have executed documents on 17-| | '6Céived by 6.00 pm on November 10th, 2025 wil oy be accepted. Proforma and other VA S/Sin. Sumdo and 66/22 KV, 266.3 MVA SiSin. Kaza in : Deed Ap .,
02-2018 and created security interest by way of delai can be downloaded fom our website in under Notices or Himachal Pradesh under Border Area Outpost schem Registration Receipt, Index IT
c yway branches. Any further * o of online pi 02025 of Sale Deed dated 04/06/1999,
darifcatons  responses to applicants queries oc. shall rly be posted on Bank's website. | [<fartdats and dme of b subTssion 10-2025 T 0800 AW made between Mr. Kantilal

nd date and fime of bid submission -11-2025 at 01:00 PM.

a with M/S

ate and time of opening of Techno comm. bid -11-2025 at 03:00 PM.

(Online tenders are hereby invited for the following work:The tender

ightto accept or reject any of
Instructions / Guidelines Vur submitting the offer can also be collected from any of our
ches. B

Solapur. October 30, 202!

Sd/-, Chief General Manager, Nagpur Zone!

1350_2025-2026 ES, HPSEBL, Hamirpur (HP)-177001. E-

locument can be downloaded free of cost from the

-sd-
Supetending Eniner (Desig)

I’atel Lumlrucnum which was
registered in the office of sub
Registrar, Haveli No. 05 Pune,
vide document No. 3448/1999
on 25/10/2025. FIR Filed Lost

y InterestAct, 2002, to pay
a sum of Rs. 19,59,34n.54/ (Rupees Nineteen Lakhs Fifty Nine Thousand Three
Hundred Fourty and Fifty Four Paise Only) together with further nterest and charges at
the contractual rate as per the terms and conditions of loan documents executed by you
and discharge your liabiltes in full within 60 days from the date of receipt ofths notice,

Bank

of India

A 3 Lm Union

[t om—

POSSESSION NOTICE

- Jal -
Pitty Complex, Nehru Ruad‘ Jalna, Tal./ Dist. Jalna

g which,
or allofthe rights given under the saidAct.
As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevemed

Where
The, underswgned being the Au(honzed officer of Union Bank of India under the

the
Youratenton’s invied t0p loprovsions of sub-section (8) of Section 13 of the SARFAESI
respeciol Authorized Officer

Date: 23/10/2025 For Union Bank of India

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED
55-56,5th Floor Free Prss House Nariman point,
imbai -400021 Tel: -022-61884700
Email: svs@pegasus arc.com URL: www.pegasus-arc.com

PUBLIC NOTICE FOR SALE BY E-AUCTION

Sale of Immovable Properties under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with Rules 8 and 9 of the
Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the below mentioned
Bormower(s), Co-Borrower(s), Mortgegor(s) and Guarantor(s) that the below described secured

assels being immovable properties mortgagedicharged to the Secured Creditor ie. Pegasus
Assets Reconstruction Private Limited acting n its capacity as Trustee of Pegasus Group
Twenty Eight Trust 4 (Pegasus), having been assigned the debts of the below mentioned
Bormower along with underying securities interest by the SVC Co-operative Bank Ltd (*SVC
Bank'), vide Assignment Agreement dated 27.02.2020 under the provisions of the SARFAES!
Act, 2002, are being sold under the provisions of SARFAES Act and Rules thereunder on “As is
where is”, “As is what s”, and “Whatever there is” basis along with all s

an of Financial Assets and Enforcement of Security|
InterestAct, 2002 f powers ection 13(12) read with
rule 8 of the Security Interest (Enlorcement} Rules, 2002 issued a demand notice

tiona Aol

V¢ pungobnational bonk

©)

Circle Office Pune: 09, Moledina Road, Aurora Towers, Camp,
Pune 411001 PH : 020-26131426 / 26053517

PREMISES REQUIRED

Punjab National Bank requires suitable ready built and well-constructed
hall type building for following Branch Office/s in Pune District, having
below mentioned Carpet Area including space for ATM on lease
Irental basis. Premises should be preferably in Ground Floor and ifin first
floor, lft facilty at first floor.

dated 21.07.2025 calling upon the Ir. Ram
Ganpatrao Avghad (Applicant) and Mrs. Kanyawati Ram Avghad (Co- Appllcanl]
to repay the amount mentioned in the notice being Rs. 12,35,989.22/- (Rupees
Twelve Lakh Thirty Five Thousand Nine Hundred Eighty Nine & Paise Twenty
Two only) together with interest as per the contractual rate from 14,07.2025 within 60
days from the date of receipt of the said notice.

The borrowers/guarantorsimortgagors having failed to repay the amount, notice is
hereby given to the borrowers and the pubiic in general that the undersigned has
taken Symbolic Possession of the properties described herein below in exerclse of|
ection 13(4) of the said Act the said

rules on 28.10.2025.
B

Name of the Centre Dist. [Carpet Area (Sq.ft.)
Pune| 1600- 2000 Sq.ft.

Upper Kharadi Pune| 1600- 2000 Sq.ft.

Poona, within radius of 500 mtrs Pune| 1600- 2000 Sq.ft.

from Alankar Cinema, Connaught Road

Aundh, within radius of 500 mtrs Pune| 1600-2000 Sq.ft.

from Seasons Business Square

[Baramati MIDC Pune| 1200-1600 Sq.ft.

Frem\ses offered should have all clearance certificates from statutory

particular and the pub

cautioned not to deal with the property and any dealings with the property wil be
subject to the charge of Union Bank of India for an amount of Rs. 12,35,989.22)-
(Rupees Twelve Lakh Thirty Five Thousand Nine Hundred Eighty Nine & Paise
Twenty T thinterestas per 14.07.2025.

ities. Interested owners / registered Power of attorney Holders of
such premises in the desired locality who are ready to lease out their
readily available premises on long term lease basis preferably for 15
years or more may send their offers in the prescribed format available on
Bank's website www.pnbindia.in or the same may be obtained from the

Description of Secured Assets:- All the part and parcel of residential house
constructed on CTS No Sheet no 70, admeasuring area- 68.20Sq. Mirs., Near Ram
Mandir,Gawali Mohalla, old Jalna, within M C limits of Jalna which is owned by Ram
Ganpatrao Avghad, bounded by- East: CTS no 7811 and 7815 Sou(h Road,

abo hours,

The complete offer duly sealed & signed and should reach the
undersigned or before 13.11.2025, 03:00 p.m. atthe above address.

No brokerage will be paid by the Bank. Bank reserves the right to accept
or reject any or all offers at its sole discretion without assigning any

West: CTS No 7810-Part, North: Property of
Date: 28.10.2025

Authorised Oﬁlcer
Union Bank of India

Sd/-
Circle Head

Date: 30/10/2025
Place: Pune

ues on 19.11.2025.
‘The Authorized Offcer of SVC Bank took physical possession of the below described secured
assets on 16.11.2019 pursuant to Section 14 order, under the provisions of the SARFAES Act and
Rules thereunder, and handed over the same to the Authorised Offcer of Pegasus.
The details of Auction are as follows:

Name of the Borrower(s), | 1. Vilsons Roofing Products Pt Ltd (Borrower Company)
Co-Borrower(s) and 2. Mr. Ramiji Virji Patel (Guarantor and Mortgagor)
Mortgagor(s): 3. Mr. Rajesh Ravji Patel 1Guarzn nn
4.Mr. Chetan Mohan Patel (Guarantor)

5. Mr. Anil Ramji Patel [Guarznlm nd Mortgagor)
6.Mirs. Jyoti Mahendra Patel (Guarantor)
7. M. Vijay Ramji Patel (Guarantor)
8. M. Ravaji Virji Patel (Guarantor and Mortgagor)
9. Mr. Viri Ladharam Patel (Guarantor and Mengagm) (Since
deceased, represented by his known and unknown legal heirs)
40. Mr. Mohan Virji Patel (Guarantor and Mortgagor)

1. M. Prashant Mahendra Patel (Guarantor and Mortgagor)
Rs. 26,38,71,551.73 (Rupees Twenly Six Crores, Thirty Eight
Lakhs Seventy One Thousand Five Hundred Fity One and Paise
Seventy Eight Only) inclusive interest up to 31.09.2016 together
with further interest as app\mab\e from 01.10.2016 tl the date of
realization being the aggregate amount due and payable as per
notice under section 13 (2) of SARFAES|
Rs. 53,33,64,796/- (Rupees Fifly Three: Cmves Thirty Three Lakhs
Sixty Four Thousand Seven Hundred and Ninety Six Only) as on
31.07.2025 plus interest at the contractual rae and costs, charges
and expenses thereon we.f. 01.08.2025 il the date of payment
and realization

Outstanding Dues for
which the secured assets
are being sold:

Place: Jalna
Bank

FAaa 3T @ Union Bank

T A ity
Dargha Road Branch - 18, Randhir,

Gurukrupa Housing Socwety, Stadium Road, Garkheda, Chh.

Whereas;

The, undersigned being the Authorized officer of Union Bank of India under the
Securitization and Reconsiruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with
rule 8 of the Security 2002 notice dated
18.08.2025 calling upon the borrowers/guarantors/mortgagors Mr. Prakash
Chaburao Khadangale (Borrower) and Mrs. Vandana Prakash Khandagale (Co-
borrower) to repay the amount mentioned in the notice being Rs. 21,24,806.37
(Twenty One Lakh Twenty Four Thousand Eight Hundred Six and Paisa Thirty
Seven Only) together with interest as per the contractual rate from 03.08.2025 within

POSSESSION NOTICE

The borrewers/guaranlors/mortgagors havmg failed (o repay the amount, notice is

Vyapari Sahakari Bank Maryadit, Solapur.
T W A WA,

452, West Mangalwar Peth, SOLAPUR - 413 002.

Ph.; 0217-2328176, 2729997, 2326050

Email : headoffice @ vyaparibank.com
Public Notice for Sale

Sale Notice for sale of Non-Banking Asset owned by the Bank

Notice is hereby given by Authorised Officer of the Bank to the public in
general that the below mentioned immovable property acquired by Bank
under Non-Banking Asset is available for sale. The interested parties are
requested to submit their tender/proposal/bid addressed to the Authorised
Officer Vyapari Sahakari Bank Maryadit Solapur through personal visit / by
email / by Registered post at the address mentioned as above within 7 days of
the publication of this sale notice.

11 R S 11

reby given to the p has taken
de d hereil “ ‘ in exercise of powers

conlerred onhim undersectlon 13(4) ofthe. sa\dAc( read with ru\es ofthe said rules on

28.10.2025.

The borrowers/guarantorsimortgagors in particular and the punhc in general is hereby

todealwith

Detalls of Secured Assef
being Immovable Property
which is being sold

Lot No. 1: Gal No. 131 adm. 5 H 74.47 R (as per revenue
records) and area adm. 5 H 82.7 R (as per sele deed) located at
Mouje Halasavade, Tal. Karveer, Kolhapur Bounded by: East—
Gat No. 150 & 149 West - Gat No. 131 Part remaining property
North - Gat No. 142, 155, 147 & 148 South - Gat No. 128 & 129
Mortgaged by: Mr. Ramjibhaii Patel, Mr. Ravji Patel, Mr.
Mohan Patel and Mr. Prashant Patel

Lot No2: Gat No. 386 adm. 0 H 36 R located at Mouje
Helasavade, Tal.  Karveer, Kolhapur. Bounded by: East —
Property of M. Krishna Santu Dandage West - Propery of M
Remjibha Patel North ~ Property of Mahdgonda Yaigonda Pt
South ~ Property of Mr. Janardan Pawar Mortgaged by: Mr.
Anilbhai Patel

Lot No.3: Gat No. 383 adm. 0 H 13 R Pot Kharab 0 H 01 R locat-
ed at Mouje Halasavade, Tal. Karveer, Kolhapur. Bounded by:
East - Property of Krishna Shivgonda Pail West — Property of
Laxman Balgonda Pail North - Property of Laxman Balgonda
Pati South — Cannel

Mortgaged by: M. Virjibhai Patel (Since deceased)

LOTNO. 1:

CERSAIID:
et ID: 200008952754/ 200038701189
Security Interest ID: 4000089677851 400038767545

Asset ID: 200008045690
st ID: 400008960711

Asset ID: 200008048149

Security Interest ID: 400008963176

LOT NO. 1: Rs. 1,79,97,200/- (Rupees Eleven Crores Seventy
Nine Lakhs Ninety Seven Thousand Only Two Hundred)

Reserve Price below which
the Secured Asset will not

be sold LOT NO. 2: Rs. 87,48,000/- (Rupees Eighty Seven Lakhs Forty
(inRs): Eight Thousand Only)
LOT NO. 3: Rs. 34,02,000/ (Rupees Thirty Four Lakhs Two
Thousand Only)
‘Eamest Money Deposit LOT NO. 1: Rs. 1,17,99,720/- (Rupees One Crore Seventeen
(EMD): Lakhs Ninety Nine Thousand Seven Hundred and Twenty Only)

LOT NO. 2: Rs. 8,74,800/- (Rupees Eight Lakhs Seventy Four
Thousand Eight Hundred Oniy)
LOT NO. 3: Rs. 3,40,200i- (Rupees Three Lakhs Forty Thousand

Two Only)

Claims, 1 any, which have | Not Known

been put forward against

the property and any other

dues known to Secured

creditor and value

Tnspection of Properties: | 07.11.2025
Lot No. 1- 11.00 AM to 01.00 PM
Lot No. 2 & 3-2.00 PM to 400 PM
Mr. Viral Doshi - 9870893185

Contact Person and Phone
No: Mr. Paresh Karande - 9594313111
Ms. Heena Vichare - 9004103652

tothe charge of Uion Bank o Indiafor an amount of Rs. 21,24,806.37 (Twenty One
Lakh Twenty Four Thousand Eight Hundred Six and Paisa Thirty Seven Only)
together with nterest asper the contractual rate from 03.08.2025,

Description of Secured Assets:- Al the piece and parcel of residential flatno 11, 3rd
floor, Aurangabad Trade Center, Misbah, Colony, G No 104, Mimita, Nashik Road,
Aurangabad (Chh. Sambhajinagar).Carpet Area-55.00Sq. M., Buit up area-
60.00Sg. Mirs. owned by Mr. Prakash Chaburao Khadangale and Mrs. Vandana
Prakash Khadangale. BOUNDED AS UNDER: EAST : Passage, SOUTH: Flat No10,

WEST: FlatNo 12, NORTH: Flatno 20.

Authorised Officer
Union Bank of India

Sr.No,| D of the Property

1 | Allthat piece and parcel of the landed property
situated at Solapur, Dist. Solapur, Morarji Peth,
T.P.No.4, Plot No.101A/1/101B/1/21,
Avanti Commercial Shop No.1 & 2 First Floor
Built-up area 157.21 Sq. mtrs. (1692.05 Sq.ft.) and
Shop No.3 & 4 Second Floor Built up area
258.88 Sq. mtrs. (2768.30 Sq.ft.)
Total Amount 1,77,20,000
No tender/ proposal /bid shall be accepted below the Reserve Price. Those
who bid for the highest amount, shall be invited for further negotiation.
Please visitthe branch for further terms and conditions of the sale.
Place : Solapur uthorised Officer
Date:30/10/2025 VYAPARI SAHAKARI BANK LTD., Solapur.

Reserve Price
1,77,20,000

i wars S Acs

Date: 28.10.2025
FORMA

Place: Chh
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
AICON INTALIA REALTY PRIVATE LIMITED

1. | Name of corporate person AICON INTALIAREALTY
PRIVATE LIMITED
2.| Date of incorporation of 13/08/2013
corporate person
3. | Authority under which corporale | Registrar of Companies,
person is Iregistered| Pune,
4. | Corporate Identity Number U45200PN2013PTC148439
of corporate person
5. | Address of the Registered Office |9th Floor Panchshil Tech Park 1,
and Principal Office (If Any) of Besides Rahul theater, Shivajinagar,
corporate person Pune, India, 411005
6. | Liquidation Commencement Date| 17th October, 2025
Of Corporate Person
7. | Name, address, email address, |Ms. Nayana Premji Savala
telephone number and the Address: 1/101-A, Vishal Sushil CHS,
registration number of the Nariman Road, Vile Parle East,
Liquidator Mumbai 400057, Maharashtra, India.
Email: nalinisavala@gmail.com
Tel.: 9082605500 IP Registration No:
IBBI/IPA-003/IP-N00051/2017-18/10491
AFA expires on 30/06/2026
8. | Last date for submission of claims| 15th November, 2025

0. 5519725

Sakharam

10/10/2025
PUNE

Public Trust Registration Offce, Pute Reglon, Pune 4212 Balkrushnn
il R a College, Pune - 01. Date :

L PUNE REGION,
"PUBLIC NOTICE
Application No.32/2025
me of the Trust : "Mahila Sarvangeen Utkarsha Mandal (MASUM)'
R. No. : E/1284/Pune.
Address of the Trust : At post Malshiras, Tal. Purandar, Dist. Pune.

The abovementioned trust has moved an application w/s. 36 (1)(a) of the
Maharashtra Public Trust Act, 1950 for sale of immovable property described in
the Schedule herein below.

Sealed tenders are invited from the prospective purchasers, which shall give.
entire particulars of the nature of their establishment. full name and address of the
d specific address for serving of notice of hearing,
in support of said information.

med that, Valuation of the said property as per

en fixed as Rs. 2,92,71,000/- (Rupees Two Crore Ninety

Two Lakhs Seventy One Thousand Only) tenders below the amount of valuation
shall not be considered.

The tenderer shall have to submit a'Demand Drafi’ drawn on any nationalized
bank, payable at Pune in name of the trust 'Mahila Sarvangeen Utkarsha Mandal
(MASUM)’ equivalent to 30% amount of the tender amount. Tenders along with
cheque shall not be considered.

Sealed tenders including above mentioned all information, cogent, documentation
and Demand Draft should be sent to the office of the Hon'ble Joint Charity
Commissioner - 1, Pune Region, Pune, CTS No. 45/1, Late B. S. Dhole Patil Road,
Pune - 411 001 during office hours between 11.00 a.m. to 5.30 p.m. on all working
days by hand or by post. Tenders should reach within 30 days from the publication of
this notice. The name and complete postal address of the tenderers should be clearly
mentioned on envelop along with following remark: "Filled in Application No.
32/2025 Uls. 36(1)(a) of the Maharashtra Public Trust Act, 1950 before the Hon'ble
Joint Charity Commissioner - 1. Pune. The said tenders shall be submitted to the
Office of the Charity Commissioner - 1, Pune in sealed envelope only.

On receipt o he tenders within tpulaed time, the tenderer shll be intimated
a date for opening of the tenders. Actual bid process shall be conducted in the office
of the Hon'ble Joint Charity Commissioner, Pune. Al tenders shall be allowed to
participate in the bid and enhance the price.

e successful bidder shall be required, to deposit the balance amount within the
stipulated period determined by the Joint Charity Commissioner, Pune. It s categorically
clarified that the biddersshal be etumed thetr reapective Demand

Last e for subission of Bid: | 18.11.2025 Gl 4.00 P
Time and Venue of Bid | E- through

Notice is hereby given that Aicon Intalia Realty Private Limited has commenced

Opening: tiger.net) on 19.11.2025 from 11.00 am to 12.00 noon.

17th October, 2025.

This publication is also a Fifteen (15) days' nofice to the aforementioned Borrowers/Co-
Borrowers/Mortgagors/ Guarantors under Rule 8 and 9 of the Security Interest
(Enforcement) Rules, 2002.

For the detailed terms and conditions of the sale, please refer to Secured Creditor's website

Th of Aicon Intalia Realty Private Limited are hereby called upon to
submita proof of their claims, on or before 15th November, 2025 to the liquidator at
theaddress mentioned againstitem 7.

The financial creditors shall submit theirproof of claims by electronic means only.

Draft and any interest, expenses, costs, damages,

Report No.173433-2025 on dated
28/10/2025 at Khadki Police
Station. Any person having found
contact and produce and submit
within Fifteeen (15) days from
the publication of this notice on
address hereinunder written. This
Notiu Pune Dt. 29/10/2025.

Da(e Z‘) 10.2025
Adv. Ady. Jeevan J Bhnsale
Office at : Shop No.1, JJ Complex
Kalas Pune 411015.
Mobile No. 9422607182,

IDBI BANK LTD,
Reg. Offce . 0! Tuwer WTG Complex,
e Parade, Mur

@ 1DBI BANK
CIN L65190MH2004GO|148838
Transfer of Stressed Loan Exposure

IDBI Bank Limited (Bank) intends to Transfer the Stressed Loan
Expgsure of Chcema Spintex Lt tothe elgble permitted enties
“wi ot aTopoig 5 underake, open
Bidding Process on ‘all cash’ bas's to solicit binding bids in the
form of irrevocable offers from eligible permitted entities
accordance withthereguiatory guidelines seued by the RBl and al
other relevant applicable laws.

For details please visit Bank's website www.idbibank.in. Click on
Quick links> Notices & Tenders. For further details, you may
contactat email-assignment@idb. co.n.

The Bank reserves the right not to go ahead with the proposed
transfer at any stage without assigning any reason. Bank reserves
the ighttoacceptorrefectanybics.  poo.e. Goneral Manager
Place- Mumbai orate Office
Date- 30.10.2025 NPA Management Group

CORR GEN [»]¥]

Branch offi ICICI Bank Limited, DSI
@ICICI Banik |575):-5.ma House, Shanderkar Rond Opp

Hotel Raviraj, Maharashtra, Pune- 411004
Refer to advertisement of the Auction notice published under
SARFAESI Act 2002 on October 06, 2025 under the Borrower, Mr.
SURA| SHRIKANT KHAVATE having loan No. LBPUN00002902832
on Page No. 06 of Business Standard of Pune Edition.
Please note, the Property Address is mentioned as “FlatNo. 22, Forth
Floor, Shri Sai Samarth Tower, Mouje Cts No. 436/ A, Out Of Plot No
219 And 220, CTS No. 6187 And 6001, Adarsh Nagardist,Jalgaon.
425001 Admeasuring An Area Of 79.37 Sq. Mtr Built Up And 49.74
Sq. Mir Undivided Area On Ground Floor” inadvertently and
unintentionally. Therefore, request to please read as “The Property
Address is - “Flat No. 501 Buiding No. A-2. Fifth Floor, "Kmar
Palmcrest”, S. No. 32/58/1, 8/1 & 8/2, At Pisoli, Tal- Haveli, Pune
411028 Rest of the details remain unchanged.
Date : October 30, 2025
Place : Pune

Authorized Officer
ICICI Bank Limited,

NOTIC
“This is to inform the general public that, the following original document
paper has been lostmisplaced on 27/10/2025 and could not be traced out despite
diligent search,
Detail of the missing document - Page No. S and Page No. 6 of
Sale deed vide registration No. 57923015 registered at
Sub-Registrar, ngam. Dhamdhere, dated 30/09/2015.
Name of the holder :- Kruti Pradeep Rajh:
ession of or any claim or any objection regarding the|
aned within 7 days from thef
Beriod. it shall be presumed
ssuc a duplicate of the said document.
Rajhans.
06, Jade Residences, Nagar Road, Wagholi,
Pune 412 207.
- 9067079636
Public notice is hereby given
o

Sd-
Ashok S. Devkhile, Advocate|
Pune " Floor, Above Mannapuram Gold Bank
Date: 27.10.2025 Near Kaka H: eets, Pune-Nagar Road, Chandannagar,|
Pune - 411014. Mobile : 9881029300 Email : devkhile2@gmail.com|

FORM "Z"
See sub-rule (11) (d-1) of rule 107
F ion Notice for Property
Where As the Undersigned being the Recovery officer Mr. Sandip
Vitthal Kondhalkar of Sadhana Sahakari Bank Ltd. Hadapsar under
the Maharashtra Co-operative Societies Rules 1961 issued a Demand
Notice Dt. 27/10/2020 Calling upon the judgment Debtor Mr. Giridhar
Changdev Bendre & Co-borrower also Property Owner Mrs. Shalan
hangdev Bendre to repay the amount mentioned in the notice being
Rs 18 59,205.00/- (In words Rs. Eighteen Lakh Fifty Nine Thousand
Two Hundred Five Only) with date of receipt of the notice for 'Jangam
Japti' Notice isseued dated 01/02/2022 and Attached the property
Notice Issued (Parishisht 18) on 09/03/2023 as per describe herein

below.
The judgment debtor having failed to repay the amount, notice is hereby
given to the judgment Debtor& Co-Borrower and the public in general
that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under rule
107[11(d-1)] of the Maharashira Co-operative Societies Rules, 1961 on
this day of the 27 October 2025.

The judgment debtor& Co-Borrower in particular and the public in
General is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of the Sadhana
Sahakari Bank Ltd. Hadapsar for and amount Rs. 11,35,506/- (In
Words — Eleven lakhs Thirty Five Thousand Five Hundred Six Rs.

se
shall notbe paid to his regards. The Hon'ble Joint Charity Commissioner - 1, Pune
shall have all rights to accept any of the bid or reject all the bids.

All that piece and parcel
admeasuring 00 H 28 Gunthas situate
Haveli, District Pune within the local limits of the Pune Municipal Corporation
(hereinafter collectively referred to as the said "Said Property") Which is bounded

ied plot of land bearing Gat No.1026,

Only)As on e from 01/10/2025.
Description of the Immovable Property :-

Allthat piece and parcel of the land property bearing Land admeasuring

In Vilage of Ambale Tal. Shirur Dist Pune’s Gat No 123 Total Land s 0

Hect. 39 R as per 3rs. 30 Paise Land Ownership of Mrs. Shalan

Ghénggev Bante, Inchiding existing and herasfieron the saidproperty.

Bounded:-

! i f of o as follows
ie. .html or website gl:glrgf\:cmeans may submit the proof of claims in person, by post or by East : 10 feet wide common road and property of Kantilal Amruta Kalbhor on | | |Onthe Eastby  : Road
fontigernet or contact senvice provider E Procurement Technologies Ltd. Auction Tmer the other side, South : Property of Shri. Manik Nivrutti Kalbhor, West : Property of | | [On the South by Property of Mr. Mahindra S. Bendre
Bidder Support Nos: Mo.: +91 9265562821 & 9374519754, Email: falseor penaltie She. Hanumant Laxman Kalbhor, North 10 fet wide common road and property Onthe Westby : Property of Mr. Maruti V. Jadhay
tiger.net, ramprasad@auctiontiger.net, Mr. Ramprasad Mobile No. +91 8000023297, y o Original Land Owner from Gat No.1 Onthe Northby : Property of Mr. Sadashiv Ra|aram Bendre
email: before submilfing any bid Date : 30° October, 2025 Name and Signature of the Liquidator: Given under the sign and seal by the el igned on behalf of the Hon'ble Joint
Place : Pune sdl- Lhunl) Commissioner - 1 Pune on this 10" day of October 2025, Recovery Officel

FORED oTHIe ace:: Pu i Sd-| | Date: 27/10/2025 Sadhana Sahakari Bank Ltd. Hadapsar
Place: KOLHAPUR Pegasus Assets Reconstruction Private Limited Nayana Premji Savala ,mpmn, Superintendent| | place: Hadapsar, Pune 28 (/s 156 Of Mcs Act, 1960 And
Date: 30/10/2025 (Trustee of Pegasus Group Twenty Eight Trust 4) Liquidator || |p.T.R.0. Pune Public Trust Registration Office, Pune Region, Pune ' : Rule 107 Of Mcs Rules, 1961)
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Sd/-

fesertor :Elﬁ . .
foetiam : 27/10/2025 Ashok S. Devkhile & As;gcmtes
vocates

Office: 2nd Floor, Above Mannapuram Gold Bank, Near Kaka Halwai Sweets, Pune-Nagar
Road, Chandannagar, Pune-411014. Mobile : 9881029300 Email : devkhile2@gmail.com

T ARIAT AT STER IR el dudrd Id i, TIeiet TRISTETT oui Shoted Hezshdl e
TTeTeh 3TV IS e o T ST el A WS Wrerehtel o Yoe d Sifeaeie 3. WeX fiessha
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PUBLIC NOTICE

Public at large are hereby informed that the property, more particularly described in the
Schedule herein under, were jointly owned by Mrs. Recca Singh and Mrs. Reshma Rambali
having address at G-6 Peshwa Complex, Plot No. 84, Joggers Park, Viman Nagar, Pune - 411
014. The said owners had sold and assigned their rights, title and interest in respect of the said
Flat in favour of My Client Mr. Tausif Ahmed Shaikh and Mrs. Anjum Tausif Shaikh and have
assured that, they had clear and marketable title and they were in absolute possession of the
said property.

The original Deed of Assignment/Transfer Deed was executed on 06/04/2004 which was
registered at the office of Sub Registrar Haveli No. 8 at Sr. No. 2340/2004, between Mrs. Recca
Singh and Mrs. Reshma Rambali with erstwhile owner Sonali D. Rijhwani has been lost/misplaced
by the Vendors and accordingly property missing complaint has been lodged by Mrs. Reshma
Rambali on 16/05/2014 with Vimantal Police station having Property missing No. 355/14.

Public at large are hereby called upon that any person(s) having any right, title and interest by
way of sale, lease, lien, gift, agreement, succession or otherwise in respect of the said property by
virtue of the aforesaid Deed of Assignment/Transfer Deed should notify the undersigned Advocate
within 15 days from publication of this notice, and should satisfy along with documentary proof
about their title to the same, failing which, any claim thereafter shall be deemed to have been
waived or given up, which please note.

SCHEDULE OF THE SAID FLAT

All that piece and parcel of property being residential premises bearing Flat No. G-6 situated
on the Ground Floor totally admeasuring 51.09 sq. mtrs. i. e. 550 sq. ft. (built-up) in the Peshwa
Complex Co-op. Housing Society Ltd., which is situated and constructed on Survey No199,
204, 205, 206/1 and 209/1, Plot No. 84 of Viman Nagar, Village :- Lohegaon, Taluka :- Haveli,
District :- Pune and within the limits of Sub-Registration District -Pune and within the limits

of Pune Municipal Corporation. Sd/-
Pune, Dated: 29/10/2025 Adv. Asmaa Gulabkhan Pathan
Advocate High Court & Notary

Flat No. 302, Mandke Armaan Lane No. 13, Viman Nagar,

Pune - 411 014 Cell No. 9822876206 Email- asma.30k@gmail.com
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PUBLIC NOTICE

As per the instructions given to me, it is hereby notified for the public at
large that I am investigating the ownership right, title and interest and
ossession of - MR. AJAY JAYWANT BHOSALE with respect to the
roperty more particularly described in the ‘Schedule’ written hereunder|
ereinafter referred to as the “Owner”).
ny person having any share, right, title, benefit, interest, claim, objection
nd/or demand in respect of the said properties or any part thereof by way
f sale, exchange, assignment, mortgage, charge, gift, trust, muniment,
eritance, occupation, possession, tenancy, sub-tenancy, leave and
ljcense, license, care-taker basis, lease, sub-lease, lien, maintenance,
asement, release, relinquishment or any other method through any
greement, deed, document, writing, conveyance deed, devise, bequest,
ccession, family arrangement / settlement, litigation, decree or court
drder of any court of Law, contracts/ agreements or encumbrance or
dtherwise howsoever are hereby requested to make the same known in
writing to the undersigned within 10 (Ten) days from the date of]
ublication of this notice of such claim/s, if any, with all supporting
documents, failing which the claim of such person shall be treated as
waived and not binding on the said Owner.
SCHEDULE REFERRED TO HEREINABOVE
(Description of “the said property”)
ALL THAT piece and parcel of agricultural land an area admeasuring 00
ectare 39.33 Ares and which is out of land bearing Survey No - 100,
tptally admeasuring 02 Hectare 36 Ares (Including of PotKharab) and
hich is assessed at Rs. 0.50 Paise and which is situate, lying and being at
illage - Shiravali, Taluka Mulshi, District Pune and which is within
the limits of Sub — Registrar of Mulshi of Registration District Pune,
aluka —Mulshi, District Pune and which is within the local jurisdiction of]
the Group Grampanchayat of Taluka Mulshi and Taluka Panchayat Samiti
df Pune Zillah Parishad of District Pune, Maharashtra.

Adv. Ashwin Gupta,

M/s. Thinkvizor Legal,

101, Ist Floor, Priyadarshani CHSL, Above State Bank of India
Market Main Branch, G Ward, Nr. ABC Factory,

Lonavla- 410 401, Dist — Pune. Mobile - 9890440676
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